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C.p. No. 1T1/199T

O.A. NO.'2239/1996
Oe,hi, tMs.ths ,3.. ̂ay of ^

L, w-ire-ChairmantJ.)"°"''i:n°bie'srr/K/ru?h:Ku;ar, «o»ber (A)
i  Shri Ram Bilas ■

^  c:hri Brahmadev Rai,
Qr NO. 306, Type IIResident of ur. i" ^

Krishi Kunj,
Pusa, New Delhi-110 012.

Shri Deep Chand,
son of Shri am station,

N^w reihi!

fesi^eroi rt iSa, Type n,
Krishi Kunj, Petitioner
Pusa, New Delhi.

^  4.^. Qhri B B. Raval)
(By Advocate. Shri

,  -Versus-

Dr. R.S. Paroda,
Director Agricultural Research, •
Indian Council ot agr
Krishi Bhawan,
New Delhi-110 001.

2  Dr. R.B. Singh,

.  ' rndran°Asricu1tural Research institute.
Pusa, New Delhi 1 Respondents

(By Advocate: Shri V.K. Rao)
ORDER (Oral)

1.

D  verahese. Vice unauma., ,
Hon.,,e or. Jcse P. Vershese, Vice Chairman (J)

The counsel for the respondents stated that the
orders of this Court was not complied with on the
grounds that there is a review petition filed before

•p, 1 on 17 3 199T We have made it clear thatthis Tribunal on IT.J.iyv'-

olearing of review by the respondents does not

from a competent superior court is obtained.
Accordingly the matter was adjourned today. The



counsel for the respondents undertakes to pass the

order of reinstatement tomorrow on the basis of this

undertaking. In view of the statement made by the

respondents and the oral apology tendered, we dispose

of this CP. Liberty is given to the petitioner to

revive this CP in case such orders are not passed.
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(K. "luthukumar)

Member(A)

(Dr. Jose p: Verghese)
Vice Chairman (J)
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